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Krishna Ash ray Shukia 	
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Versus 

The Union of India & Others 	000 	Respondents  

Counsel for the applicant 	 •.• 1. Mr. }3.K.S.ingh 
2. Dr. Ravj Ranjan 

Counsel for the resoondents 	
... None 

Coram:- Hon tble Shri N.K.Verma, Member (A) 

(?ronounced in open Court on 
dicta ti on) 

Hon'bie Shri i.K.Verma, Iènther (A):.. 
1. 	Heard Shri B.K.Singh and Dr. Ray! Ranjan, learned 

counsel for the applicant who has been agitating for his 

appointment on compassionate ground after death of his father K 

in service on 6.4.91 . The applicant was 21 years old at 

the time of the death of his father. The aPpiicants mother 

moved the Collector, Central zxcise, Pata (Bihar) vide 

her representation dated 8.5.91. for appointment of the 

applicant on compassionatc ground. The applicant was subjected 

to appear in the written test and a number of enquiries 

were rr.de  about his family circumstances and the salary of 

the brothers who were reported . be  in service. After 

vigorous efforts in Processing of this appointrnt, the mother 

of the applicant was given a cryptic reply on 3 .8.95 through 

Annexure..12 that the case of the appointment on compassiofla 
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ground has been rej cc ted • The CA has been filed 	It 

thereafter. Dr. Ranjan submitted that the respondents. 

have acted in a very arbitrary manner and have rejected 

the application of the applicant's mother for appointment 

of t3 son after four years of the incident of the 

death of the father of the applicant. The action of the 

respondents does not seem to be clear after having •  

raised the hope of the applicant that he would be getting 

compass ionate appointment on account of his father' s 

death. If the respondents had rejectedc,ciaim well 

in time, perhaps the applicant, son of the deceased 

employee, could have sought employment elsewhere. This 

sudden and unreasoned rejection order seeme to be 

quite arbitrary and therefore needs adjudication. 

2. 	After having heard the learned counsel for the 

applicant this Original Application is disposed of with 

a direction to the respondentsview the application 

of the applicant's mother dated 8.5 .91 for appointment 

of her son on compassionate ground within to months 

from the date of receipt of this order and dispose 

it of with a reasoned and speaking order. 

( N.K.Verma) 
ss 	 . 	 mber (A) 


